2223 Reference to murder of
Criminal Procedure, 1898 and the Re-
presentation of the People Act, 1951 and to
provide against printing and publication of
certain objectionable matters.

EVIDENCE TENDERED BEFORE THE
JOINT COMMITTEE OF THE HOUSES
ON THE CRIMINAL AND ELECTION
LAWS AMENDMENT BILL. 1968

DR. (MRS.) MANGLADEVI TAL-WAR
(Rajasthan) : Sir, I beg to lay on the Table a
copy of the evidence tendered before the Joint
Committee of the Houses on the Bill further to
amend the Indian Penal Code, the Code of
Criminal ~ Procedure, 1898 and the
Representation of the People Act, 1951 and to
provide against printing and publication of
certain objectionable matters.

MESSAGES FROM THE LOK SABHA

l. THE INDIAN RAILWAYS
(AMENDMENT)
BiLL, f568

Il. PARLIAMENTARY COMMITTEE ON
RATE OF DIVIDEND PAYABLE BY THE
RAILWAYS TO GENERAL REVENUES

SECRETARY : Sir, I have to report to the
House the following messages received from
the Lok Sabha, signed by the Secretary of the
Lok Sabha: —

)

"In accordance with the provisions of
Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am
directed to enclose herewith the Indian
Railways (Amendment) Bill. 1968, as
passed by Lok Sabha at its sitting on the
28th November. 1968.

an

"] am directed to inform Rajya Sabha
that Lok Sabha, at its sitting held on
Thursday, the 28th November. 1968,
adopted the following resolution :—

'That this House do recommend to
Rajya Sabha to agree to associate 6
members from Rajya Sabha
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with the Parliamentary Committee to
review the rate of dividend which is at
present payable by the Railway
Undertaking to General Revenues as well
as other ancillary matters in connection
with the Railway Finance vis-a-vis the
General Finance and make recom-
mendations thereon and to communicate
the names of the members so appointed to
this House.'

2. I am to request that the concurrence of
Rajya Sabha in the said resolution, and also
the names of the members of Rajya Sabha
so appointed, may be communicated to this
House.

3. A copy of Lok Sabha Bulletin-Part I,
dated the 28th November, 1968, containing
the resolution adopt-ted by Lok Sabha on
the 28th November, 1968 regarding
constitution of Parliamentary Committee is
enclosed."

I lay a copy of the Indian Railway
(Amendment) Bill, 1968 on the Table,

REFERENCE TO THE MURDER OF
SHRI JAGANNATH MISRA

it w2 (37 93m): aarfa wgea,
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